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INTRODUCTION 

I, the Chairperson of the Committee on Government Assurances (2022-
2023), having been authorized by the Committee to submit the Report on their 
behalf, present this Eighty-Sixth Report (17th Lok Sabha) of the Committee on 
Government Assurances. 

2. The Committee on Government Assurances (2022-2023) at their sitting 
held on 22nd February, 2023 took oral evidence of the representatives of the 
Ministry of Road Transport and Highways regarding pending Assurances. 

3. At their sitting held on 25th July, 2023, the Committee on Government 
Assurances (2022-2023) considered and adopted this Report. 

4. The Minutes of the aforesaid sittings of the Committee form part of the 
Report. 

5. For facility of reference and convenience, the Observations and 
Recommendations of the Committee have been printed in bold letters in the Report. 

NEW DELHI; 
25 July, 2023 
03 Sravana, 1945 (Saka) 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMITTEE ON GOVERNMENT ASSURANCES 

QllJ 
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REPORT 

I. Introductory 

The Committee on Government Assurances scrutinize the Assurances, promises, 
undertakings, etc., given by the Ministers from time to time on the floor of the House 
and report the extent to which such Assurances, promises and undertakings have been 
implemented. Once an Assurance has been given on the floor of the House, the same is 
required to be implemented within a period of three months. The 
Ministries/Departments of the Government of India are under obligation to seek 
extension of time required beyond the prescribed period for fu lfilment of the Assurance. 
Where a Ministry/Department is unable to implement an Assurance, that 
Ministry/Department is bound to request the Committee for dropping it. The Committee 
consider such requests and approve dropping, in case, they are convinced that grounds 
cited are justified. The Committee also examine whether the implementation of 
Assurances has taken place within the minimum time necessary for the purpose and the 
extent to which the Assurances have been implemented. 

2. The Extracts from the Manual of Parliamentary Procedures in the Government of 
India, Ministry of Parliamentary Affairs laying guidelines on the definition of an 
Assurance, the time limit for its fulfilment, dropping/deletion and extension, the 
procedure for fulfilment, etc., besides maintenance of Register of Assurances and 
periodical reviews to minimize delays in implementation of the Assurances are 
reproduced at Appendix-I. 

3. The Committee on Government Assurances (2009-2010) took a policy decision to 
call the representatives of various Ministries/Departments of the Government of India, in 
a phased manner, to review the pending Assurances, examine the reasons for pendency 
and analyze operation of the system prescribed in the Ministries/Departments for dealing 
with Assurances. The Committee also decided to consider the quality of Assurances 
implemented by the Government. 

4. The Committee on Government Assurances (2014-2015) decided to follow the 
well established and time tested procedure of calling the representatives of the 
Ministries/Departments of the Government of India, in a phased manner and review the 
pending Assurances. The Committee took a step further and decided to call the 
representatives of the Ministry of Parliamentary Affairs also as all the Assurances are 
implemented through it. 

5. In pursuance of the ibid decision, the Committee on Government Assurances 
(2022-2023) called the representatives of the Ministry of Road Transport and Highways 
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and the Ministry of Parliamentary Affairs to render clarifications with regard to delay in 
implementation of the pending Assurances pertaining to the Ministry of Road Transport 
and Highways at their sitting held on 22nd February, 2023. The Committee examined In 
detail the following 15 Assurances (Appendices - II to XVI): 

Table 1 

I SI.No. I SQ/USQ No. dated 
1. SQ No. 244 

Subject 
Conversion of NHs into Four and Six Lanes 

dated 05.12.2019 (Appendix· II) 
I (Supplementary by Shn Ju gal 
I I Kishore Sharma, M.P) 

~ 2. SQ No. 247 Improvement of NHS in Maharashtra ' 
dated 05.08.2021 (Appendix· III) 
(Supplementary by Dr. 
Nishikant Dubey, M.P) 

I 3. USQ No. 2848 Monitoring Center for Public Service Vehicles I dated os.oa.2021 (Appendix-IV) 

I 4. SQ No, 266 Accident Sports on NHs 

I dated 16.12.2021 (Appendix-V) 

t- USQ No. 314 Proposal for New NH from Kerala I 5. 
· dated 03.02.2022 (Appendix-VI) 

6. USQ No. 1476 Mysore-Malabar NH Project 
dated 10.02 2022 (Appendix-VII) 

I 7. USQ No. 2586 Star Rating System for Cars 

I dated 17.03.2022 (Appendix-VIII) 
L 

I 8. USQ No. 2627 Greenfield Road Project Connecting Calicut 
I dated 17.03.2022 Airport (Appendix-IX) 

r-- 9. USQ No. 4642 Highway Projects Jn Andhra Pradesh 
dated 31 03.2022 (Appendix-X) 

10. I USQ No. 4 765 Greenfield and Brownfield Projects 
dated 31.03.2022 (Appendix-XI) I 

L~ 
SQ No. 80 Construction of Bypass on NH in I 
dated 21.07.2022 Chhattisgarh {AQQendix-XII) 



12. USQ No. 766 Electric Vehicles 
dated 21.07.2022 (Appendix-XIII) 

13. USQ No. 817 Bharat New Car Assessment Programme 
dated 21.07.2022 (Appendix-XIV) 

14. USQ No. 827 Leasing of Government Assets on PPP Mode 
dated 21.07.2022 (Appendix-XV) 

15. USQ No. 829 NH Projects in Kerala (Appendix-XVI) 
dated 21.07.2022 

6. During the oral evidence, the Committee, while acknowledging that the Ministry 
of Road Transport and Highways have made sincere efforts to fulfil the Assurances, 
enquired about the system of reviewing/monitoring for implementation of Assurances in 
the Ministry and the details of the frequency of meetings held in this regard. The 
Additional Secretary, Ministry of Road Transport and Highways deposed before the 
Committee as under:-

"We do monthly review of Assurances in the Ministry in which senior officials 
concerned remain present. This is the reason that there are only 49 Assurances 
pending in Lok Sabha and Rajya Sabha together. Out of 15 Assurances taken up 
for oral evidence, 11 pertain to the year 2022, three are from the year 2021 and 
one is from 2019" 

7. Subsequently, the Ministry of Parliamentary Affairs laid implementation Reports in 
respect of 04 Assurances mentioned at SI. Nos. 4, 8, 12 and 14 on 23.03.2023 on the 
floor of the House. Further, In view of the explanations submitted by the representatives 
of the Ministry, the Committee acceded to the request of Ministry of Road Transport and 
highways to drop one Assurance mentioned at SI. Nos. 2 in the above list at their sitting 
held on 22.02.2023 

Observations/ Recommendations 

8. The Committee note that out of 15 Assurances of the Ministry of Road 
Transport and Highways taken up by them, the Ministry have since 
impl.emented 04 Assurances mentioned at SI. Nos. 4. 8, 12 and 14 though 
after a delay of more than one year. The Committee appreciate the 
performance of the Ministry in this regard and feel that the same may be 
attributed to the system of monthly meetings to review the implementation of 
pending Assurances at multiple levels. However, the Committee further 
observe that out of the above 15 Assurances, as many as 10 Assurances are 
still pending for implementation with some of them even after a lapse of time 
ranging from one to three years which indicates that in some cases the 
Ministry's review meetings failed to give the desired positive impact. This is 
indicative of the fact that the monitoring and follow up action taken for 
implementation of Assurances by the Ministry needs to be further 
strengthened with a greater sense of alacrity and responsibility and in better 
coordination with other stakeholders, with a view to finding solutions for 
fulfilment of pending Assurances. The Committee are of the view that Road 



Transport sector plays a crucial role in the overall development of the country. 
The Committee feel that creation and operation of quality road infrastructure 
continues to be a major requirement for enabling overall growth and 
development of the country In a sustained manner. Expeditious 
implementation of Parliamentary Assurances with proper planning will keep 
this sector in a better position to achieve this. The Committee are fully aware 
that implementation of some of the Assurances related to policy matters and 
involving other Ministries/ Departments/ stakeholders I State Governments 
especially pertaining to maintenance aspect of infrastructure may require 
more time. However, proactive and sustained efforts need to be made to 
implement the Assurances which are solemn parliamentary obligations. The 
Committee, therefore, recommend that the present mechanism instituted by 
the Ministry for implementation/monitoring of Assurances be further 
streamlined so as to enhance/speed up the requisite efforts and expedite 
implementation of Assurances. The Committee further desire the Ministry to 
furnish regularly the minutes of the review meetings held in the Ministry 
from time to time for monitoring the Assurances as assured by them during 
the oral evidence. 

II. Review of the Pending Assurances of the Ministry of Road Transport and 
Highways 

9. In the succeeding paragraphs, the Committee deal with some of the important 
pending Assurances pertaining to the Ministry of Road Transport and Highways 
which have been critically examined / reviewed by them at their sitting held on 
22.02.2023. 

A. Conversion of National Highways (NHs) in to Four and Six Lanes 

SQ No. 244 dated 05.12.2019 (Supplementary by Shri Jugal Kishore Sharma, 
M.P.) regarding 'Conversion of National Highways in to Four and Six Lanes (SI. 
No. 01). 

10. In reply t-o SQ No. 244 dated 05.12.2019 (Supplementary by Shri Jugal Kishore 
Sharma, M.P.) regarding 'Conversion of National Highways in to Four and Six 
lanes', the Member raised the following issue: 

''I would like to ask about the developmental activities being taken up in Jammu 
and Kashmir. Whether there is any time limit to complete the repairing and 
widening of National Highway between Jammu to Rajauri and Poonch. if yes, 
then when would it be completed? what is the progress in this direction? kindly 
let me know about it" 

In replf't the Hon'ble Minister inter-alia stated that he would /Ike to assure them 
that after solving all the problems they would finish its work within one year. 11 



11. Giving an update on the efforts made to implement the Assurance, Ministry of 
Road Transport and Highways stated in their Status Note furnished in February 2023 
that information is still awaited from NHIDCL. OM has been sent to NHIDCL on 
21.04.2022, 29.11.2022 and 14.02.2023. 

12. On being asked the reasons for delay for more than two years, the Additional 
Secretary, Ministry of Road Transport and Highways during oral evidence stated as 
under:-

''Starred Question No. 244 was raised by Honorable M.P. Shri Jugal Kishore Sharma 
wherein he asked about the time limit for widening and completion of the National 
Highway which passes from Jammu to Rajouri and Poonch and has single access. 
The Honorable Minister had assured that they would solve all the problems and 
complete the work within a year. NHAI is the authority and a PSU, National 
Highway Infrastructure Development Corporation {NHIDCL) works in 12 hilly States 
of the country, from Ladakh to Jammu and Kashmir and works through the main 
road wing State PWD as per the old method There is a CENH in every state, work 
is carried out through it. " 

13. The Committee observed that according to the status given by the Ministry the delay 
is from NHIDCL side. The Committee found that information is awaited from NHIDCL 
despite sending reminders from time to time and the last reminder sent on 14 February, 
2023. When the Committee enquired about the reason for this delay, the Additional 
Secretary, Ministry of Road Transport and Highways replied as under: 

"I want to assure you on behalf of NHIDCL. PresentlYt NHIDCL is working on 
Jammu Akhnoor stretch. It is a stretch of 35 kilometers and has four packages. 
The total cost of the four packages is Rs 1345 crore 73 lakh. In this, each package 
has been awarded separately. The first package was awarded on 24th 
Septembe0 2022, the second on 7th August, 2018 the third on 12th July 2019 
and the fourth on 14th December 2022. Work will start on the latest award. I 
humbly request that in remaining three packages, in package 2, hundred percent 
has been done, in package 3, 67.5 percent has been done and Package 1 had 
appointed date. When the work is started, the pre-construction activities have to 
be completed before the construction whether it is LA, electricity or forest 
department permission. After the financial closure, the appointed date was given 
on 10th January, 2023 and after that this work started. We will complete this work 
on January 9, 2025. I have informed that package 2 has been completed, package 
3 will be done this year and package 4 date is awaitedN 

14. The Committee emphasized that the Assurance cannot be considered as fulfilled 
and enquired as to what exactly the Ministry proposes to write in the Status Report. To 
this, the Additional Secretary, Ministry of Road Transport and Highways replied that the 
work is under progress. 

15. When the Committee enquired about the reasons for non completion of work even 
after three years despite the fact that the Minister had promised that the work would be 
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done within a year of giving the Assurance, the Additional Secretary, Ministry of Road 
Transport and Highways stated as under:-

"The first thing is that now we are making good progress in the works of Jammu 
and Kashmir. I would also like to bring this fact to the notice of the Committee 
that we had also taken report from NHAI because there are some projects which 
they are doing. " 

Observations/Recommendations 

16. The Committee note that the worl' of repairing and widening of National 
Highway between Jammu to Rajouri and Poonch has been delayed badly 
despite the fact that the task involved is only collection/compilation of 
information from National Highways and Infrastructure Development 
Corporation (NHIDCL), a Central Public Sector Enterprise (CPSE) under the 
Ministry of Road Transport and Highways. The Committee have been informed 
that the reason fer delay in implementation of this Assurance is that 
information is still awaited from NHIDCL despite sending several reminders 
and pursuance by the Ministry. It is a matter of concern as to why the 
Ministry should take so much time just for compiling the information from a 
CPSE under their own charge when they have various linked offices in the 
States/UTs. The Committee feel that the reason attributed by the Ministry for 
delay rn implementation of this Assurance lacks conviction in today's era of 
insta:itaneous data management through software packages. The Ministry 
should have put in place a system/software package for obtaining/compiling 
all the requisite information/data from their field/linked offices and 
imolementing agencies in various States/UTs. The Committee feel that 
Jammu and Kashmir region has strategic importance due to its proximity to 
the border areas and Line of Control (LoC). The Jammu Poonch National 
Highway serves as a vital transportation route connecting regions of Jammu 
and Kashmir including Rajouri and Poonch. Enhancing the infrastructure will 
contribute to the defence capabilities of the reg,ion and facilitate the 
movement of defence personnel and supplies. Further, the repair and 
widening of this National Highway will facilitate smoother and faster troop 
movements and military logistics~ Furthermore, a well maintained highway 
will address safety concerns by providing better road conditions, reducing 
accidents and ensuring smooth movement of people, goods and services 
which would further result in shorter travel times, reduced congestion and 
increased overall efficiency. Besides this, a well upgraded highway will boost 
trade and commerce in the area by providing efficient transportation of goods. 
It will also attract more tourists to the scenic destinations in Rajouri and 
Poonch leading to increased revenue from the tourism sector which would in 
turn contribute to the overall economic development of the region. The 
Committee, therefore, recommend that the Ministry must utilize all the 
modern/latest technologies and software packages including Project 
Monitoring Information System optimally to monitor /track the 
implementation of various road/highway projects and collect the requisite 



information relating thereto at every stage not only for removing hurdles in 
timely completion of projects but also for time bound implementation of 
Assurances. 

B. Proposal for New NH from Kerala 

USQ No. 314 dated 03.02.2022 regarding 'Proposal for New NH from Kerala' 
(SI. No. 5). 

17. In reply to USQ No. 314.dated 03.02.2022 regarding 'Proposal for New NH from 
Kerala', it was stated that the Government of Kerala has requested to construct 4 lane 
new National Highway (NH) connecting Thiruvananthpuram-Kottarakkara - Kottayam -
Angamali parallel to existing Main Central (MC) road. However, it is to mention that the 
policy for declaration of new National Highway is in consultation process within Union 
Government for its finalization. The proposals on declaration of new National Highways 
(NHs) will be processed, once new guidelines/criteria are finalized. 

18. Giving an update on the efforts made by them to implement the Assurance, the 
Ministry in their Status Note furnished in .February, 2023 stated that they had informed 
vide their O.M dated 31st May, 2022 that the policy for declaration of new National 
Highways is still in consultation process within the Government for its finalization. As 
such, the matter does not fall under the purview of Ministry of Road Transport and 
Highways as of now and the Assurance cannot be fulfilled. Therefore, it was requested 
to drop the Assurance from the list of pending Assurances. 

19. During oral evidence, the Additional Secretary, Ministry of Road Transport and 
Highways explained the reasons for the delay in implementing the Assurance as under:-

"This question was asked on 3rd February, 2022 by Advocate Adoor Prakash 
Sahab and Mr. Anto Antony, Hon'ble Members about Kera/a. In this/ it was asked 
as to whether any proposal had come from the State Government of Kera/a for a 
new National Highway, which will run parallel to the central road in the State. This 
information had been sought. We have requested the Committee that at present 
the policy for declaration of new National Highways is in consultation process with 
the Union Government for its finalization. Right now we are not announcing any 
new National Highway. As such the matter does not fall under the purview of the 
Ministry of Road Transport, National Highways as of now and the Assurance 
cannot be. fulfilled. Therefore, it was requested to drop the assurance. " 

20. The Committee took strong objection to the Statement made by the Ministry in their 
Status Note that as such the matter does not fall under the purview of Ministry of Road 
Transport and Highways just because they were not declaring new National Highways. 
The Additional Secretary, Ministry of Road Transport and Highways responded as under:-

"Sir, I would like to request that the actual position at present is that the policy 
regarding the declaration of new National Highways is under consideration at the 
higher level". · 
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21. The Committee then enquired as to the level at which the Policy is under 
consideration, the Additional Secretary, Ministry of Road Transport and Highways 
informed that they have made presentations in Cabinet Secretariat. 

22. When the Committee specifically desired to know as to whether new guideline 
criteria has been finalized or not, whether the department undertakes inter-
departmental consultations or intra-departmental consultations and how much time does 
it take for the Ministry to finalise a policy, the Additional Secretary, Ministry of Road 
Transport and Highways replied as under:-

"Sir, it is under process. We had submitted an OM dated 31st May, 2022 to this 
effect. It was informed vide this OM that the policy for declaration of new NH is 
in consultation process. The Ministry has proposed some criteria and that are 
under discussion at higher level. " 

Observations I Recommendations 

23. The Committee note that the Assurance given in reply to USQ No. 314 
dated 03.02.2022 regarding ' Proposal for New NH from Kerala still remains to 
be fulfilled even after a lapse of more than one year. The Committee have 
been informed that the policy for declaration of new National Highways is still 
in consultation process within Government for its finalization. Citing that as 
such the matter does not fall under their purview as of now, the Ministry have 
requested the Committee that the Assurance may be dropped. The Committee 
take strong objection to the casual statement made by the Ministry in regard 
to implementation of Assurance given on the floor of the House. Since the 
National Highways are the primary infrastructure of the country and serve as 
a backbone for a country's transportation network, the Committee feel that 
the Government needs to accord priority not only on construction of these 
Highways but also on expansion of their network and coverage. Finalizing 
clear policies and guidelines ensures that new National Highways are 
strategically planned and constructed to enhance connectivity, promote 
infrastructure, regional development and economic growth. The fulfilment of 
the Assurance assumes critical importance in this regard and the Committee 
would like the Ministry and National Highways Authority of India to make 
concerted efforts in the matter. The Committee, therefore, urge the Ministry 
to furnish a Part Implementation Report on the Assurance detailing the steps 
taken by them so far to fulfill the Assurance in the first instance so as to 
enable them to consider the request of the Ministry for dropping the 
Assurance and take an informed decision. 



III. Implementation Reports 

24. As per the Statements of the Ministry of Parliamentary Affairs, Implementation 
Reports in respect of the following 04 Assurances have since been laid on the Table of 
the House on 23.03.2023: 

SI.No SI.No. in the 
Table 1 (Para 
No. 4) 

1. Sl.No.4 

2. SI. No. 8 

3. SI. No. 12 

4. Sl.No.14 

NEW DELHI; 
25 July, 2023 
03 Sravana, 1945 (Saka) 

Table 2 

SQ/ USQ No. and date Date of 
I mplementation 

SQ No. 266 dated 16.12.2021 regarding 23.03.2023 
'Accident Sports on NHs' 

USQ No. 2627 dated 17.03.2022 23.03.2023 
regarding 'Greenfield Road Project 
Connecting Calicut Airport' 

USQ No. 766 dated 21.07.2022 regarding 23.03.2023 
'Electric Vehicles' 

USQ No. 827 dated 21.07.2022 regarding 23.03.2023 
'Leasing of Government Assets on PPP 
Mode' 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMITTEE ON GOVERNMENT ASSURANCES 
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Chapter 8 

(Assurances) 

8.1 During the course of reply given to a question or Definition 

a discussion, if a Minister gives an undertaking which 
involves further action on the part of the Government in 
reponing back to the House, it is called an 'assurance'. 
Standard list of such expressions which normally constitute 
assurances as approved by the Committee on Government 
Assurances (CGA) of the respective House, is given at 
Annex-3. As assurances are required to be implemented 
within a specified time limit, care should be taken by all 
~vill..l:ffied while drafting replies to the questions to restrict 
the use of these expressions only to those occasions when 
it is clearly intended to give an assurance on the floor of 
the !louse. 

8.2 An assurance given in either House is required to be Time limit for 
fulfilled within a period of three months from the date of fulfilling an assurance 
the assurance. This limit has to be strictly followed. 

8.3 To ensure early fulfillment of assurances, entire Online Assurances 

Process beginnina from cullina out of assurances from Monitoring System 
o o (OAMSl 

the proceedings of the House to the submission of · 
Implementation Repo1t including extension of time, 
uroppmg and transfer of assurances have been automated 
through a Software Application nained "Online Assurances 
Monitoring System" (OAMS). Requests for extension of 
time, dropping or transfer of assurances and submission 
of Implementation Report through any other offiine mode 
shall not be entertained under any circumstances. 

Jo 
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Culling out of 
Assurances 

Deletion from the 
list of assurances 

Extension of time 
for fulfilling an 
assurance 

Registers of 
Assmances 

8.4 When an assurance is given by a Minister or when _ 
the Presiding Officer, directs the Governn1ent to furnish 
information to the House, it is extracted by the Ministry 
of Parliamentary Affairs, from the relevant proceedings 
and communicated to the Department concerned online 
through 'OAMS' normally within 20 working days of the 
date on which it is given on the floor of the House. 

8.5 If the administrative Ministry/Departn1ent has any 
objection to treating such a statement as an assurance or 
finds that it would not be in the public interest to fulfill it, it 
may upload its request at 'OAMS' within a week of treating 
such statement as assurance for getting it deleted from the 
list of assurances. Such action will require prior approval 
of the Minister concerned and this fact should be clearly 
indicated in their communication containing the request. If 
such a request is made towards the end of stipulated period 
of three months, then it should invariably be accompanied 
with a request of extension of time. The department should 
continue to seek extension of time till the decision of 
the C01nmittee on Government Assurances is conveyed 
through 'OAMS'. Requests received through offline mode 
shall not be entertained by either Rajya Sabha/Lok Sabha 
Secretariat or Ministry of Parlia1nentary Affairs. 

8.6 If the Department finds that it is not possible to fulfill 
the assurance within the stipulated period of three months 
or within the period of extension already granted, it may 
seek further extension of time as soon as the ne~d for such 
extension becomes apparent, indicating the reasons for 
delay and the probable additional time required alongwith 
details of action taken/progress 1nade in the matter. All such 
request should be submitted at 'OAMS' for decision by 
CGA thereon with the approval of the concerned Minister. 

8.7.1 The particulars of every assurance will be entered by 
the Parliament Unit of the Ministry/Department concerned 
in a register as at Annex 4 after which the assurance will be 
passed on to the concerned section 

) I 



9.7.2 g11e11 aheud of ilie receipt of communkati,on fro~ 
the Ministry of Parliamentary Affairs through OAMS 
the section concerned should take prompt action to fulfill 
such assurances and keep a watch thereon in a register as 
3.tAnnex 5. 

8.7.3 The registers referred to in paras 8.7.1 and 8.7.2 will 
b~ maintained separately for the Lok Sabha and the Rajya 
Sabha assurances, entries therein being made session 
·v..· 1se 

The Section Officer in charge of the concerned section Role of Section 
Officer and Branch 

will. 

(a) scrutinize the registers once a week; 

lb) ensure that necessary follow-up action is taken without 
any delay wliatsoever; 

( c) submit the registers to the branch officer every fortnight 
if the House concerned is in session and once a month 
otherwise, drawing his special attention to assurances 
which are not likely to be implemented within the 
period of three months; and 

(d) review of pending assurances should be undertaken 
p~riodically at the highest level in order to minimize 
the delay in implen1enting the assurances. 

8.8 The branch officer will likewise keep his higher 
officer and Minister informed of the progress 1nade in 
the implementation of assurances, drawing their special 
attention to the causes of delay. 

8.9.1 Every effort should be made to fulfill the assurance 
within the prescribed period. In case only part of the 
information is available and collection of the remaining 
information would involve considerable time, an 
Implementation Report(IR) containing the available 
infonnation should be uploaded at 'OAMS' in part 
fulfillment of the assurance, within the prescribed time 
limit. However, efforts should continue to be made for 
expeditious collection of the remaining information for 
complete implementation of the assurance at the earliest. 

I .i_ 

Officer 

Procedure for 
fulfillment of an 
assurance 



Laying of the 
Implementation 
Report on the Table 
of the House 

Obligation to lay a 
paper on the Table 
of the House vis-a-
vis assurance on the 
same subject 

. . 

8.9.2 Infonnation to be furnished in partial or complete 
fulfillment of an assurance should be approved by the 
Minister concern~d before it is uploaded at 'OAMS' in both 
English and Hindi versions in the prescribed pro forma as 
at Annex-6 , together with its enclosures. After online 
submission of the Report for fulfillment of the assurance 
partial or complete as the case may be, four hard copies 
each in Hindi and English version with one copy of each 
version duly authenticated by the officer concerned should 
be sent to the Ministry of Parliamentary Affairs for laying 
until e-laying is adopted by the concerned House. 

8.9.3 The Implementation Report should be submitted 
at'OAMS' only. Implementation Report sent by any other 
inode or sent to Rajya Sabha/Lok Sabha Secretariat directly, 
will not be considered for laying. 

· 8.10 The Ministry of Parliamentary Affairs, after scrutiny 
of the Implementation Report, will arrange to lay it on the 
Table of the House concerned. A copy of the Implementation 
Report, as laid on the Table, will be forwarded by Ministry 
of Parliamentary Affairs to the n1ember(s) concerned. 
Details oflaying ofimplementation Report submitted by the 
Ministry/Department concerned .would be made available 
by the Ministry of Parliamentary Affairs at 'OAMS'. The 
Parliament Unit or' the Ministry/Department concerned 
and the concerned section will, on the basis of information 
available at 'OAMS ', update their records. 

8.11 Where there is an obligation to lay any paper (rule/ 
order/notification, etc.) on the Table of the House and for 
which an assurance has also been given, it will be laid 
on the Table, in the first instance, in fulfillment of the 
obligation, independent of the assurance given. After this, 
a formal report regarding implementation of the assurance 
indicating the date on which the paper was laid on the Tabl~ 
will be submitted at 'OAMS' in the prescribed pro forma 
(Annex-6) in the inanner already described in para 8.9.2 

13 



8.12 Each House of Parliament has a Committee on 
Government Assurances nominated by the Chairman/ 
Speaker. It scrutinizes the Implementation Reports and the 
time taken in the fulfillment of Government Assurances 
and focuses attention on the delays and other significant 
aspects. if any, pertaining to them. Instructions issued by 
Ministry of Pa11iamentary Affairs from time to time as 
available on 40AMS' are to be fol1owed strictly. 

Commimecs 
on Government 
Assurances 
RSR21 l-A 
LSR 323, 324 

8.13 The I'11nistries/Departments will, in consultation with Repo1ts of the 
· · er h Committees on the ~1m1stry of Parliamentary Au airs, scrutinize t e reports G t overnmen 

of these two Committees for remedial action wherever Assurances 
called for. 

8.14 On dissolution of the Lok Sabha, the pending Effect on assurances 
assurances do nor lapse. All assurances promises or on dissolution of 

• the Lok Sabha 
undertakings pending implementation are scrutinized 
by the new Co1nmittee on Government Assurances for 
selection of such of them as are of considerable public 
impo11ance. The Committee then submits a report to the 
Lok Sabha with specific recommendations regarding the 
a-.;sunmces to be dropped or retained for implementation 
by the Government. 

f y 





GOVERNMENT OF INDIA 
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS 

LOK SABHA 
STARRED QUESTION NO. 244 

A:\'SWERED ON osTII DECEMBER. 2019 

CONVERSION OF NHS INTO FOUR AND SIX LANES 

*244. SHRI JDGAL KISHORE SHARMA: 

Will the Minister of ROAD TRANSPORT AND HIGHWAYS 

~q~a601JtR<1"1<Hlii1f;ft 

be pieased to state: 

(i;.) ~ht. length of stretche~ of the National Highways (NHs) targeted to be converted into 
four lane and six lane during the year 2019-20, State-wise; 

(b) the le11gth of highways converted into four lane and six lane till now, State/stretch-
wise; 

(c) lhe time by which the remaining work thereon is likely to be completed; 

(d) the funds allocated by the Union Government to various States for this purpose and 
~he arr:oW1t of funds utilized so far, State-wise; and 

(e) :he iength of stretches of the highways likely to be converted into four lane and six 
la:ic in the coming years, Statc·wisc? 

ANSWER 

THE ;Vtll\ISTER OF ROAD TRANSPORT AND HIGHWAYS 

(SHRI NITIN JAIRAM GADKARI) 

(a) to (e) A sta!emem is laid on the Table of the House. 

JS 



STATEMENT REFERRED 1Q 1N KBf111G Y~l1~ ~~} 10 ~~) D~ LOR SABHA 
STARRED QUESTION NO. 244 ON 5TH DECEMBER., 2019 ASKED BY SHRI JUGAL 
KISHORE SHARMA REGARDING 'CONVERSION OF NHS INTO FOUR AND SIX 
LANES' 
----------------------------------------------------------------------------------------------------------------

(a) to (c) The target for construction of National Highways in the year 2019-20 is about 
l l ,000 km in the entire country. Out of which, targets for construction of 4-lane and 

· 6/8-lane National Highways in the year 2019-20 are 2990 km and 570 km 
respectively. The state-wise length of highways converted into 4-lane and 6/8- lane 
in the year 2019-20 (up to October, 2019), is at Annexure-I. The vari ous works for 
development of National Highways are targeted for scheduled compJetion from 
appointed date. 

(d) & (e) The details of fund allocated and amount utilized (i.e. expenditure up to September, 
2019) for development of National Highways in the year 2019-20 are provided at 
Annexure-11. Development of road stretches under various schemes is taken up 
posf finalisation of alignment (greenfield/ or brownfield), cost estimates, land 
acquisition requirement etc. based on outcome of Detailed Project Report (DPR)/ 
.Feasibility Study with due consideration to traffic density, up-gradation 
requirements, lane configuration (i.e. 2-lane/4-lane/6-lane etc.), Right of Way 
(ROW) determination, project viability, inter-se-priority and availability of funds. 

JG 
\ \ 



ANNEX URE-I 
ANNEXURE REFERRED TO IN REPLY TO PARTS (a) TO (c) OF LOK SABHA 
STARRED QUESTION NO. 244 ON 5TH DECEMBER, 2019 ASKED BY SHRI JUGAL 
KISHORE SHARMA REGARDING 'CONVERSION OF NHS INTO FOUR AND SIX 

ihe statc-w:~e leng~h of highways converted into 4-lane and 6/8- lane in the year 2019-20 (up 
to October, 2019): 

.-----Sr. State/ UT ! 4-lane 6/8-lane I I 

l ' (Len2th in km) <Leneth in km) !'lo. 
I , I Andhra Pradesh 30 48.34 
L • 

~ 
2 1

, Arunacbal Pradesh I 2 0 
3 : Assam 6 0 

r 4 I Blhar I I 22 2.03 

~=-~ Chandigarh 0 0 

' 6 Chhattisgarh 11 0 ____ , 
! 7 !:>cL'ii I 0 0 ! 
;- 8 1 Goa 17 0 I 

.--- -- - ' 

' 9 1 Gujarat 38 3.96 I 10 Ilaryana I 29 0 ' 
! - -- ----·-t ---· - I I ! I , 1 limachal Pradesh 10 0 --:2 Jammu & Kashmir I Laciakh ' 0 
~-~·--------· , • ~ . Jharkhand . :n 11 

I 
I '4 I Kamatak.a L-J 
I i5 I Ke::ala I I 

74 
4 

31 I 
0 I 

I 16 1 Madhyd Pr:idesh 179 I 0.1 
I 17 ! Maharashtra 286 10.61 

18 t Manipur 
I 19 [ Meghalaya 
: 20 1 Mizoram 

0 
0 
0 

0 
0 
0 

21 1 Nagaland 10 0 
I 22 

1-
1 Odisha 80 8 

0 0 
·-· 

0 
76.8 

- I Im 0 0 
I 27 : TamilNadu 54 0 
I 
' 

2'· Telar.gana 24 0 
29 l !ripura I 0 0 - 3U Unar Pradesh I 193 39.57 

I 
I 

31 Unarakhand I 21 0 
32 West Bengal ~ 42 0 

~~ A&N Islands 0 0 
·1 o:a! ! l:?.32 231.41 

I/ 

I 
! 

I 

I 
I 
I 
I 

I 
' 

I 
l 

! 



ANNEXURE-11 

ANNEXURE REFERRED TO IN REPLY TO PARTS (d) & (e) OF LOK SABHA 
ST ARREt> QUESTION N O. 244 ON 5TH DECEMBER, 2019 ASKED BY SJ-!Rl JUGAL 
KISHORE SHARMA REGARDING 'CONVERSION OF NHS INTO FOUR AND SIX 
LANES' 

----------------------------------------------------------------------------------------------------------------

Details of fund allocated and amount utilized (i.e. expenditure up to September, 20 19) for 
development of National Highways in the year 2019-20 

Amount (Rs. in Crores) 
Sr. no. States I UTs I Schemes I Agency Allocation Expenditure 

1 Andhra Pradesh 1,739 1,257 
2 J\nlnachal Pradesh 70 37 
3 Assam .. 390 0 
4 Bibar 1,795 924 
5 Chhattisgarh 700 330 
6 Goa 997 578 
7 Gujarat 457 289 
8 Haryana 103 69 
9 Himachal Pradesh 155 41 
10 Jammu & Kashmir/ Ladakh 46 8 
11 Jharkhand 143 I 10 
12 Karnataka 1,271 778 
13 Kerala 263 212 
14 Madhya Pradesh 2,185 1,511 
15 Maharashtra 9,718 6,885 
16 Manipur 300 0 
17 Meghalaya 55 10 
18 Mizoram 120 48 ,____ -------- .. 
19 Nagaland 405 194 
20 Odis ha 410 281 
21 Punjab 798 482 
22 Rajasthan 887 548 
23 Sikkim 0 0 
24 Tamil Nadu 478 248 
25 Telangana 1,398 935 
26 Tripura 65 32 
27 Uttar Pradesh 1,695 1,126 
28 Uttarakhand 878 606 
29 West Bengal 748 553 
30 Andaman & Nicobar Islands 0 0 
31 Chandigarh 5 0 
32 Delhi 3 0 
33 P_ud~~~~l]2' 2 1 
34 Other projects under NH(O) 4 5 
35 National Highways Authority of India (NHAI)- Cess 11,091 5,782 
36 NHAI- Toll 10,600 7,950 
37 NHAI- NH(O) 1,000 1,000 I 



f Amount Rs. in Crores) 
' :. no.I States I UTs I Schemes I Agency Allocation Expendimre 
I 38 1 NHAl-TOT 10,000 0 r;-1 National Highways & Infrastructure Development 

1.650 l 1,650 . I Corporation Ltd. <NHIDCL) under NH(O) 
40 I Border Roads Organization (BRO) 350 180 

l Special Accelerated Road Development Programme for 
41 i North-East Region (SARDP-NE) including Arunachal 5,370 538 

~ I Pac~ 
---TSpccial Programme for development of Roads In Left 

, ~2 I Wing Extremism affected Area (LWE) including 950 191 
: _ _ ~ !)e\~~TP:.Cnt of Vijayawada-Ranchi Road ---··-·--I .!1

3 
! Extemally Aided Projects - Head Quarters, ~HAI, 

900 607 ! I ~Il!DC'l 
I·- --! ·:·o:.a! (Bu:iget) 70.194 35,994 f=E=i. ~B~ ~~o~rn:'i~ by ~HAI 75,000 26,185 I 
__ G ,,:~ \o-cg?_.. + lF..BR.1 1,45,194 62,179 I 
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(Q.. 244) 

~'SHRI JUGAL KISHORE SHARMA: Sir, I would like to ask Hon'ble Minister 

for Road Transport and Highways about the developmental activities being 

taken up in Jam:nu and l<ashmir. Whether there is any time limit to complete 

the repairing and widening of national highway between Jammu to Rajauri and 

Punch. 1f yes, then when would tt be completed? What is the progress in this 

C:irection? Kirid:y let me know about it. 

?t'1°~~., '1ltNi'1 :rac:>{T. 3tlG'!uftll ~~. ~cmi:tR.rm:TFr~~\;\T~ 

"il·~G~., ~o+Rm ;§q('1q~c~~61$(!'lz~1Rtrert 1 \JIT~61c~t Cl6 

S'..fFrR * \ilPi t I ~ q;r::r # ~-~ ~ CITT •qr f.11:rrof al~ t I 'Hl:Ii 1'41~ ~ ~ 

~ ~ ~ ~ GfR lf \;fl" m ~ t ~ Cf>fl1 ~ t I ~ ~ ~RfflRiJ~~ cfn" 

~4d'id ~ ~ ~ \lf'IB" ~ q; q;-RUf ){"~ am~ t 1 m '41" tt ~ *~ ~ 
v.roc-r1 ~- ~ '{~ ~:m-311 cm- '{"H.'1$ll'l?'< 31A" qrcq-~ ~ tn-~ m ~ Cfi1If tm 

~ ~ ~ - - --
~I 

~- --
*SHRI JUGAL KtSHORE S:-iARl\'!A :Thank you for allowing r.ie to speak. 

Through you. I would like to ask Hon'ble Minister whether there is any plan to 

make National Highway connecting Jammu to Udhampur via Lakhanpur, 

KathL.a ana Sabma six lane? If yes, then what is the time line for this? 

~°";~\*4'H ~: '<iUJl;:{)l; ~~. ~~~~;gP-<:iE) ~~9 

~ 12 ~E CfCP ~ t I ~ ~ ~ 10,000 tff.~.<l CITT ~mm i err q;R c?M ~ 

\ll1"ffi t I ~ 20,000 tft.~.~ CN ~ s1"ffi t cIT ffiCR1~~\iiIBfi3lR ¥P° \iJlT6 

I 
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111 247. 

GOVERNMENT OF INDIA 
MmNISTRY OP ROAD TRANSPORT AND HIGHWAYS 

!..OK SABHA 
STARRED QUESTION NO. 247 

ANSWERED ON 5TH AUGUST, 2021 

CMl?ROVEMENT OF NHS IN MAHARASHTRA 

SHRI DHACRYASHEEL SAMBHAJlRAO MANE: 
DR. SU.JAY RADHAKRESHNA VIKHE PATIL: 

Ul the N:in.isteir of ROAD TRANSPORT AND HIGHWAYS 

ti:?G(I qfta~01 3lR' :cta!Ht"' ~ 
be plcssed to state~ 

(a) the det~Hs of raed stretcnes in tv=anarashtra entntsted to the 
NatEoncf Highwe;:ya Aiuthorlty c.f tndia (NHA!) for Emprovemei:ti under 

dtfferent pr:-ogr;;:mm1:;.:s~ 

(b) IVhetE1er the;: Gav:arctment is contemplating any attemate method \:or 

~mprovement of t"attonE!I HEghways (NKs) in the State where this wori1 is 
yet to lle t~ken up, tf so, the details thereof and If not, the reasons 
therefor' 

{e) whei\::her the Gcvammer.it ts ::!!Ware of tit~ alzr-ming condition of t£1e 
NHs in thG St~t~ whfeh arG entrusteta to NHAI dua to fack of proper 
m:=:intenC?nce 2nd if so, the steps being taken by the Government in this 

r~£s.rd: 

(d) whether there is eny policy for upgradation of State Highways &nci 
NHs alons wfth '=- pt~n for mi::intenance of excessiveEy dam21ge:I roadsj enci 

(<=) if so. the detail£; tnel·eof? 

ANSWER 

THE Ml NlSTER OF ROAD TRANSPORT AND HCGKWAYS 

(StUt[ r~ITIN JAIRAM GADKARt) 

A utc:.1:.:ement !s [aid crt the Table of tne House. 



STATEMENT REFERRED TO IN REPLY TO PARTS (A) TO (E) OF LOK SAtniA 
STARRED QUESTION NO. 247 ON 5TH AUGUST, 2021 ASKED BY SHRI 
DH~IRYASHEEL SAMBHAJIRAO MANE AND DR. SU.JAY RADHAKRISHNA 

VIKHE PATIL REGARDING 'IMPROVEMENT OF NHS IN MAHARASHTRA' 

---------··-··---··----------·-----------·------------------
(a) A length of 6,273 km has been entrusted to National Highways A~thority of 
India (NHAI) for improvement under different phases of NHDP Programme and 
Bharatmala Pariyojana in the State of Maharashtra. Out of which, about 3,338 km 

length has been constructed and construction works have been taken up in 1,316 
km. Remaining length is balance for award. 

(b) & (c) Upon entrustment, NHAI conducts surveys and accordingly, urgent 
improvement /maintenance works of stretches are taken up as per extant 
guidelines I circulars of NHAI. NHAl's field units a re In place and the field officers 
visit the stretches on regular basis in order to keep these stretches in traffic 
worthy condition. Funds to the tune of Rs. 57. 73 crore & Rs. 101.06 crore have 

been allocated for maintenance works in the year 2020·21 & 2021·22 respectively 
by NHAI in the State of Maharashtra. 

The Ministry had issued guidelines regarding cost effective new I 
alternative Material and Technology such as use of Cement Treated Base (CTB), 
Cement Treated Sub-base (CTSB), Waste Plastic, Geo-Synthetics, Recycling of 
bitumen and asphalt, Fly-ash In Embankment, modified Bitumen (CRMB, Polymer 
modified, Natural Rubber), use of Jute & Coir in slope staibilizatlon, Fibre 
Reinforced Concrete in Road Crust & Sbuetures etc. in construction and 
maintenanc e of National Highways for harnessing potential time and cost savings 

to inc rease the life of the pavement. 

(d) & (e) Ministry is primarily responsible for maintenance and development of 

National Highways. After entrustment, NHAI carries out maintenance work tm 4/6 
laning work is awarded. After award of road works, maintenance of the road is 
done by Concessionaire/ Contractor as per provisions of Concession/ Contract 

Agreement. 

***** 
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HON. SPEAKER: Q.No. 247, Shri Dhairyasheel Sambhajirao Mane . 

. .. (Interruptions} 

(Q.247) 

DR. SUJ.t.Y VIKHE PATIL: Thank you Speaker, Sir, for giving me an opportunity 

10 2sk a supolernemary question. First, I would like to thank the hon. Minister 

Gc:.dx.c:.ri j; for laadin~ -.:he Ministry, buildi!1g the highways at a record speed, and 

also allotting major highway projects to my constituency .... (Interruptions) 

.\/ly question pertains to 2 very impo:iant National Highway, that :s, 

Ahmednagar to Karmala which falls in my Ahmednagar Lok Sabha constituency. 

: nave c:.ready :-efe:-rod this matter to the hon. Secretary. The entrustment 

notificaticn, saying that this 1-.Jational Highway has been entrusted to the National 

Highways Authority of lndie., is yet to be published. That is the first thing ... . 

(Interruptions) 

Secondly, this Highway was mentioned in the first notification as 516A. It 

was corrected in the second notification and was mentioned as 561 A. 

Hon Speaker. Sir, through you. I would like to request the hon. Minister to 

ameno t'ie notification and to issue a two-line notice that N H-516A should be read 

as 561A as far as project is concerned. 

2--c • .... -
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GOVERNMENT OF INDIA 
Ml ISTRY OF ROAD TRANSPORT AND HIGHWAYS 

LOK SABHA 
UNSTARRED QUESTION NO. 2848 
ANSWERED ON 5th AUGUST, 2021 

MON~TORING ceNTeR FOR PUBLIC SERVICE VEHgCLES 

284S. SHRI DILIP S.AIKIA: 

\im the r·Jiir.ist~r f ROAD TRANSPORT AND HIGHWAYS 

be pk~sad to sb:.t.e: 

(e) whether tfte Government has issued guidelines to ~U States/UTs 
to submit therr pc-opos!:r to set up monitorrng centres weth central 
assfs\':ance to tr~ck an the public seNice vehtcDes Hke cabs, buses 
21tci. t,xkc~ 

(b) tf so. the deta:Hs and objectives thereof ; 
(c) th~ f-ut'ld!: s:e.. cticned by t:'te Government for the purpose a5\d it~ 
shr:re in lmpleme,Ltlng the £aid scheme; 
(d) th~ "'~sports& t1f tE1e Stetes/U'Ts [n tEtEs regard so far~ ~ll'ild: 
(G.} tr.e. time by which tfne said scheme is ICkefy to be emplemanted? 

ANSWER 

THE MINlSTER OF ROAD TRANSPORT AND HIGHWAYS 

(SHRI NIT~N JAIRAM GADKARI) 

{~j to (e) Min!st:ry of Road Transport & Highw2ys ltas approved a-, 
rsclieme-- in Jaru.aary~ 2020 . - for -~~velopment, -- c1:stomfzat,on, 
-dliptoyment enc. managemeht of Stzte-wise vehncle trackins 
pfatf orm for Sa¥ety & Enforcement es per AIS 1'40 ~f peCifiCations in 
-Sfute~ I U~Nirlihaya Framework wrtk a. total estimated cost 

I 
'-ofRs.-463.90 Crores. Proposals in this regard have been received 

1
: 

fron: 29 St~tes/UTs anti {mplementatiort fs under proces s. J 

--.-- ----- -- --·-- - ---·---



-
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GOVERNMENT OF INDIA 
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS 

LOK SABHA 
STARRED QUESTION N0.266 

ANSWERED ON 16TH Decembers 2021 

ACCIDENT SPOTS ON NHs 

•·266. SHRI RAMDAS C. TADAS: 

Wm the Minister of ROAD TRANSPORT AND HIGHWAYS 
~ qf{Clt\01 ~ {1'5U41Ji ~ 

be pleased to state: 

(a) whether tllrn rlllfnistry h~s fssued any letter dzted 9th Septemberf 
2021 for taktns ec:lvance action for removal of ac:;cldent spots on 
•E:\.:ion~E HrghwE.oya (~Hs) in tlte country; 

<~> cf so~ tne dc;itails ther~of? 

(c) wh.-ther iilny representation has been received by the 
Ministry/l\ationsl Highways Authority of India (NHAI) from public 
representative from Wardha Lok SabhG: Pariiamentary Constituency for 
tc.;.k!ng advance c:ctlon for removal of accident spots on NHs a s per the 
aforesaid letter; and 

(ct) ff so. the details of action taken by the Ministry/ NHA[ thereon? 

ANSWER 

THE MtN[STER OF ROAD TRANSPORT AND HIGHWAYS 

(SHRI N!TlN JAIRAM GADKARC) 

(aj to (d) A StEJteme!tt is laid on the Table of the House 

.So 

-



STATEMENT REFERRED TO IN REPLY TO PARTS (a) to (d) OF LOK 
SABHA STARRE D QUESTION No. 266 FOR ANSWER ON 16.12.2021 
A SK ED BY SHRI RAMDAS C. TADAS REGARDING ACCIDENT SPOTS ON 
NHs 

(a) & (b) Yes Sir. Ministry vide letter dated 9th September 2021 has 
issued the letter for taking advance action to Chief Secretaries of all 
the States, Principal Secretaries/Secretaries/ All engineers-In Chief and 
Chief Engineers of (Public Works Department ) of all the States, Director 
General (Border Roads), Chairman (NHAI), Managing Director (NHIDCL), 
All CE-ROs/SE-ROs and ELOs of the Ministry and all Project Directors of 
Ministry for removal of accident spots on National highways as per 
police reports without waiting for converting them into black spots after 
accidents/fatalities. There are many road aceidents spot s on NHs 
observed by State Police Departments every year which are although 
not qualified to be declared as Road Accident Black spot s as the number 
of fatal accidents I casualties at these locations are less, but these 
accident spots may be in the process of becoming vulnerable to Black 
Spots. In order to prevent such accident spots becoming vulnerrabfe 
Black Spots by causing more accidents, the Ministry h.as d·ecided to 
take proactive action by studying the reasons of accident/fatality for all 
such locations and to take up necessary engineering· measures as 
detailed safety audit may be taken up based on s uch outcome of 
analysis. Immediate cautionary measures for alerting Read users at 
such spots undertaken based on site inspections and conducting Road 
Safety Audit as per Ministry's c i rcular. In case there 2re non-engineering 
reasons for the accidents/fatalities ne~ding social attention/efforts, the 
analysis sent to concerned District Magistrate and State Head of Traffic 
police for necessary actEon. 

(c) Yes sir, Representation dated 16.09.2021 from Hon'ble Member of 
Parliament Shri. Ramdas Tadas, Lok Sabha, Wardha Constituency has 
been received. 

(d) Hon'ble MP has r:_~ted for takin~- r_l_~:!!_ss~ry_ -~c~!!!!!_.!!!I":J 
_COn.:-_truction ()f_~_':_w VU_Ps'._junct~o_~ _ _lmprovement, service road o~H~, 

36'1, NR:'7'S3C for removaJ_ of accident spots. The request of Hon'be MP . 
is under examination for necessity and feasibility as per s ite 

-reij"uirement. - · -

***** 

.3 I 
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GOVERNMENT OF lNDtA 
ISTRY OF ROAD TRANSPORT AND HIGHWAYS 

p 

LOK SABHA 
U STARRED QUESTION NO. 314 
SWER£0 ON 3° FEBRUARY, 2022 

FO EW H F 0 KERALA 

S14. AOV. A 00 PRAKA Ii! 
HR ANTO TO 

W t e ter o1 

\Ov- £. pT~o--~ from the 
.:.a! ·;hwsy ( H} pa:-a •e! 

anfin3 totm length of 
n er a a Pmyoj.: ; ene 

T E l ISTER Of OAO TRANSPORT AND HIGHWAYS 

(S. t NmN .JAIRAM GADKARI) 

a ~ tc co. ~truet 4 la:!"LG .. 

~ Th ruvananthapuram -

. .. . . . . 

. e extstf~E :a[n Cer.tra' 

.1ey for dectaratlon of 
Unlon Government for ltt; 

~tlcma Highwe) s 

a kn~~h of 676 Km are t. 
of KerG a out of wrm:r 

the la!:.t 5 years . 

-
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GO~ERNMENT OF l!NDl~~ 
hlifNEST'l?iV OF tmO.AD TRANSPORT AND IHJDGHiWAVS 

LOK SABHA 
UNSTA~l~l:D QUESTION MO. 1'.47G 

Al\!SWERED O~ ·iO™ FEBRUARY, 2022 

MYSOIRUE-fu,1.All.AISAR Nii! PROJECT 

t.'.l, t(t \:h c:t HliJnEstGr of ~~AO 'ii!F!AN:Sf?ORT ANO H~~[{~.H5'bt'\"S 

-t1$~ ..;Ro.siii MR- ~fo1t-={1l1 csi ~l~ 

-~Sfrtc\.. <l'I. r1:al~~?l.lf"Cl:.m fs " c.f: h'tcluded fr't foe l:JL"O?G?Seti Mvsore·Maszha:r 
f~~:J::rorud f{fg E'i:Wc:")t ( L~H) ~rofect: whEch Es oi pan-t o~ \:he !3&t~r¢;ftmd~ 

P o.rf~faia:n~; z.rrci' 

(.....\ 
• I 

whfch cottscsts or c::n tl"DteL"na:t'Eorc02e air-part a:nQ". some ra:ih .. lifa:l,V st~tf ans in the: 
t~e~~c.seO: l\':h p,r~j~et? 

:~} to (b.l rlft1»so re - fme.HapMram Stre\:ch has h~e~ tCl°:el?'il~afiecf tlL\ Qe c· 

Bharatm a [s. P. a'.riyo!~ne .• Oeiatibed ?rojec::t Report (DPR) few raaci canstruci:io n 
a~ \:he sari.'te h:s!s been !~iticsiY.ed for finalizing project te£tures, a:lig~ment$ · 
cos£;~~"'ffify e~ro]ecte <:11ie ~aken up ior eonstructh>!i! on the basis of · 
tr:tter··Se pi!i"£orrty, traffic, a:va;nfabmty of funds, collllnill!c~mvi~y r~t!.llc.drem15nt ef:c. 



GOVERNMENT OF INDIA 
rvaNlSTRY OF ROAD TRANSPORT AND HIGHWAYS 

LOK SABHA 
UN.STARRED QUESTION NO. 2586 
AN.SWEREO ON 1 7TH MARCH, 2022 

STAR RATING SYSTEM FOR CARS 

2586. SHRl VlJAYAKUMAR (ALIAS) VlJAY V ASANTH: 

W'flJ the l~inister o f ROAD TRANSPORT AND H!GHWAYS 

be plea:;~d to sta:te~ 

(;:;;) whethe r any proposal is under c;onsider~tion of the Government to 
i!'ttroducG ot~r t"atin.g system for cars and if so, the details thereofi 

(b} the Gx.tent to which tne star ratfng system rs llke!y to lmprova the 
s &f ety leve l of occupaL1ts, l'edestrians £nd otner vulnerable road 
usarss 

(~i ttlE t1 rr.e by which t he saj d p roposal is iike[y t o be tmpLemeEtted; and 
(ci} whether it £s c:.. l so propased to !ntroduc~ 61tara.t New Venic~e S2foty 

A~i:>GHrnmGtnt: Prog ramm e :?ri.d cf so, the detaifs thereof? 

ANSWER 

THE MIN!STER OF ROAD TRANSPORT AND HIGHWAYS 

(SHRI NITIN .JAIRAM GADKAR') 

'·i:~) to (d) At present, tne Ministry of Road Transport and Highways i;-/ 
.. _ - ------- ----- ----- ------- ' workrng-o:i ~ propcs~f Ofls.'12r2t New Car Assessment Programme. 

- .. - --·- ---- --- - ------ --·- ------ -



GO\fERNMENT OF ~NDCA 
HlilNCSTRV OF ROAD TRANSPORT ANO HHGHWAYS 

LO~ SABHA 
UlL~STA!i<!lRU:D CQeJJ!SSTIOB\!l ~\10. 2 '32ir' 
A\r\:SWIERE~ ON "~ 7th M*l\RGf>\, 2022 

GREENFCEE.D ROAD PRO.JiECT CONNECTING CALllCUT AIRPORT 

\!Sm dte?; i.lf.rct[S\;i;I:" ov RtOAD TMNSP~RT AE-3D HSGH!WA.YS 
~ Q~Q~H ~ xl\iliJPf ~ 

( <!.} \!\t'hef:he?r tl'!e GavG!n:'l:rn®n\i: propose:s t o c onri!<!llct \':E"ile fbC-opcs~d' 

Grec:nfie h:i R.oe.:d ProJecfi: wt\:h Ceticut lnterrt~'Cional ~rrport; 

{~} tf ~a~ the dG\:~Hs t her'<St>f; 

( c;;} whether O:L'tlf s u9;g;esr.t&Qin hirAs been receEwed from ttie ~tal'te!> 

GoV'~r.r:tme~\i: c~ t:E1f s rr@9~rraf aL"llllf ff so, tl'i!~ d:Gt aHs f!fi,;®1r~or-; si~d: 

T'({E Ml~!STER Of ROAD TRANSPORT ANO HIGHWAYS 

(S~~I N[Y'iN JA&RAM GAoKARI) 

{a.J: t:@ (o'.J Mysotl'e-MaiH~g:n.cram s~ll'e\:a:h for enh:roncung cai>n1rH~cthrity 

to Ct:tltcut. fnter~·::~:tcortlSlE ~irfPCHi: h~s been identified uindie r Bhar~tmal~ 
?ariyojam:a. lletc:l!iied Project Report (DPR} for ~he s~me nas been 
r .:t ~ ttatec:i for fina[fzing i;>!'oje:t fecztures~ _2!Ugnment, cost, vcabmty etc. \,,. 
? re£eet:s zr~ t~ken up vcrr ccnstructicn 11:M1 ~he basis cv inter-se priorii:1f, 

't-ira17-fic, a:vCEilEtabmtir of ~ull1lds, connectivity requfirement e~c. AUgnment <rsf -
~ne fJ l:"O~~c::ts ~l"'~ Ht,.alfs~-~-h'll e:orost>d~atio~ with __ tt<.ii:_ !."espec~hr! St~\:e--
GOVe rnmen.t s . - --



r 

4642. 

GOVERNMENT OF INDIA 
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS 

LOK SABHA 
UNSTARRED QUESTION NO. 4642 
ANSWERED ON 31 sT MARCH, 2022 

HIGHWAY PROJECTS IN ANDHRA PRADESH 

DR. BEESETTI VENKATA SATYAVATHI: 
SHRI SRIDHAR KOTAGIRI: 

V~Ul the r\fiinister of ROAD TRANSr-ORT AN:O HIGHWAYS 
~ 4~Ci~""I JfR Will11lf "$fi 

be p[ea:s.ed to state: 

(a) whether the Government hes receiveo reqt.oests for construction of . 
a bypass ro~d on ec:.stem side of Vijeyawa.da rn the State of Arufhra; 
~rac::'esh; 

(b) if so, th(; dGta.ils ~rtd the present st~tus thereof; 

(c; whethe..r :;:.'Cly step~ h&ve been t~ken by the Gouetrnment for 
prt:;:'lc:'.. .. tdfon of a. Oet2Ued Pi;ojGct Report (DPR) for six-teonc:;;-
N~tiortai Highws;:y from Vlsakha:pc.:tnc:;;m Port to Bhogapuram vf~ 
Ru:~hckoncl:a e:.:.nd Bheemm; and 

(c) if so, the deta:.s thereof and if not, the reesons therefor? 

ANSWER 

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS 

(SHRI NITlN JAiRAM GAOKAR!) 

(z} & (b} Yes Str. E~rHer, tne fea£fhmty study wc:s conducted for 180 h.m 
Re>iilild with "! QOm ROW cs Outer Ring Road connecting Vijayawada - Guntur 
- Teneli Urban Agglomeration subject to the condition that State 
Guve!'T:meE""t of Am!hra Praetesh egrees to provide entire l2nd frae of 
cost. Subsequently~ Gc;vemment of Amihra Pradesh requested for 
de\'eloping only 78 km Eestem Byp2ss to Vijayawada E:nd it was decideci 
thzt St~te Government of Andhra ?radesh may hand over the entire land 
free from encu.mbrc:nce without any cost to this Ministry for taking up the 
p~ojeet:. Subsequently~ Government of Andhra Pradesh during meeting held 
or. 't 1.02.22 agreed for exemption of St8t<:: GST Or\ eonstructio~ m.~tG-rfa.l 



sueh a:s Cement, Steel and Bitumen etc.1 for walvor of Royality on r.,. ~h, 
sand and Aggregates/Stones etc., for waiver of applicable local taxe~ ~nd 
to give preferential mining rights to National Highways Authority of f ridia 
(NHAI)/ Concessionaire (s) to make the project viable. On receipt of the 
proposal on these lines from State Government, the feasibility of the 
project will be determined and appropriate action will be taken. 

(c) & (c) The Detailed Project Re ort DPR pre aration for the said7 
stretch has been 1n1 1a e or analysing the v iability of the project and 
finalising the a lignment, project cost, features, bidding documents e~ . 

ping in view the t ourism potential of the area. 

***** 



~rerr:lix-X , --

4765. 

GOVERNMENT OF INDlA 
Mlf\HSTRY CF ROAD TRANSPORT AND HIGHWAYS 

LOK SABHA 
UNSTARRED QUESTION NO. 4765 
ANSWERED ON 31 uT MARCH, 2022 

GREENFIELD AND BROWNFIELD PROJECTS 

SHRI RAJIV ?RATAP RUDY: 

Wm th& M~ntstc.;r of ROAD TRANS?ORT ANO HfGHWAYS 
~ U~qtH '3ft{ {l\li'""ll·f ~ 

{~) wnef:her :i:. gre~rrfie(c.' projca.ct has sorne distfne::t advantagi:eous 
features as comp~recf to a brownfield project ~nd if so, the· 
details thereof with the!r benefits; 

(b) the criteria adopted for classification of a project es e 
brownfield OJ:' ~ greeri:fie(d; 

{c) wttether tl.erc ts a proposal for devc;;lopment of :? g!"e.enfield 
pro.iel'ct. ne:G.r ~c::tna; &;nd 

{d} !f so, t,.e defa:its a:nd the present state.a; thereof? 

ANSWER 

THE M£NESTER OF ROAD TRANSPORT AND HIGHWAYS 

{SHRI N:fftN JAIRAM GADKARC) 

c~l & (n) Tt-ie widening/development of existing road is 
eLtegorise:i as Brownfield, whereas construction of project on a new 
alignment is cc:tegorisec! as Greenfield project. The Greenfief cf 
project: 9&rte-L-cdi.v po:s;es tl.ro""sh new area, wherefn the: per urtit cost 
af lt:::r.d acquit>ftiorr. rs geueraUy less considering less development in 
these areas. Construct?on of Greenfield a.UgnmerYt generates new 
~.rG2s for devatopmGr..t besides several oi.her ecivantages. 



(c) & (d) The project of Amas to Darbhanga, a Greenfield Project, - -
passes through areas near Patna. The details of the project are as 
underi 

Name of project Length (km) Status 

Amas to Shivrampur 52.002 Approved 

Shivrampur to Ramn agar 54.322 Approved 
Ramnagar to Kachhi 

13 
DPR stage 

Dargha 
Kachhi Dargha to Construction 

Kalyanpur including 19.6 stage 
bridge across Ganga 

~alyanpur to 47.00 Approved 
Balbhadarpur 

Balbhadarpur to Bela 42.21 Approved 
Nawada 

In addition, Detailed Project Report _m.e.R.)...pre~araticn work for 
gre~field connectivity from Purvanchal Expressway to Patna has 
also been initiated. 

***** 



GOVERNMENT OF INrDA 
MINISTRY OF ROAD TRANSPORT & HIGHWASYS 

LOK SABHA 
STARRED QUERSTION NO. 80 
ANSWER ON 21 8 T .JULY, 2022 

CONSTRUCTEON OF BYPASS ON NH CN CHHATTISGARH 

*80. SHR( CHUNN~ LAL SAHU: 

Wm t&1e r"'irdster of Road Transport 2nd Highways 

be pl~csad to state: 

(a} Whether the Uttion Government has r·eceived any proposal from 
tha StG:te Governm&nt of Clth2ttfs92rh for construction of a bypass e:t 
N~Uanal Hi91h~_rc;:y ( H) numbers 30 an~ 353 In the !Jtate~ 

(h) if so~ the d.etarl s 4!id pressnt stztus theraof; 

(CJ \l\'hether the land required for this purpose has been acquired by 
the Gove:mment and if so, the details thereof; and 

(d.) tl1e cosl estimated for the construction of sa'd bypass and the 
time: by which tha work thereon is to be completed? 

ANSWER 

TH.E MCNlSTER OF ROAD TRANSPORT ANO HIGHWAYS 

(SHRt NlTlN JAlRAM GADKARl) 

{a:) ta (d} A statement i5 laid on the Table of the House. 



STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (d) OF LOK _ _ 
SABHA STARRED QUESTION NO. 80 ANSWERED ON 21.07.2022 
ASKED BY SHRI CHUNNI LAL SAHU REGARDING CONSTRUCTION OF 
BYPASS ON NH IN CHHATTISGARH 

(a) & (b) Construction of Bemetara bypass on National Highway No. 
30 has been included in Annual Plan 2022-23 for the State of 
Chhat tisgarh. Provision for engagement of consultant for preparation 
of detailed project report for Kawardha bypass on National Highway 
No. 30 and Mahasamund bypass & Bagbahara bypass on National 
Highway No. 353 have also been included in Annual Plan 2022-23 for 
the State of Chhattisgarh. Detailed proposal and estimate for 
construction of Bemetara bypass and engagement of consultant foi' 
project preparation for the other 3 bypasses are under preparation by 
State PWD of Chhattisgarh and will be considered for sanction after 
proposals are received from State PWD. 

(c) & (d) Acquisition of land for Semetara bypass is in process. La~d/ 

( 

ac;qursaflon process for other 3 bypasses wm be taken up after_ 
preparation of detailed project report. Cost and estimated time of 
complet!..on of the projects will be firmed up in the project preparation 

stage. ------ ***** 



GOVERNMENT OF iNOIA 
MINlSTRY OF ROAD TRANSPORT AND HIGHWAYS 

LOK SABHA 
UNSTARRED QUESTION NO, 7tOG 
A SWERED ON 21 GT JUL y' 2022 

ELECTRIC VEHICLES 

'166. SHRi N:. REDDEPPA: 
!;HRlMATD CHENTA ANURADHA: 

iH the Minister of ROAD TRANSPORT AND H!GHWAYS 

be pk.ased to sbz.i:c;:: 

(.-.... } wC!Gther the Government hzs t~ken CL"'lY steps to ensure extee?sivG 
testing of Electric Vehicles (EVs) by the manttfacturer;-s under 
!'1trfngent conditions; 

(b) !f so, t['tt? detd~s thereof ~i:td if not, the reo.sons therefor; 
(c) thc;ther the Government has levied fines on the EV maruzfacb.llr~rii fol'." 

the <::!ceidcnts e:'!used due to electric vehic(es catchtng flre; z.nd 
( ) If .,.o. the detaHs theree:i ?.:nd if not, the reasons therefor? 

AN:SWER 

THE r11.lNISTER OF ROAD TRANSPORT A.ND L'iEGHWA.YS 

(SHRI NrrlN JAIRAM GAIJKARI) 

(a) attr! (b) SzfGty ctand2rds notified by th~s MEnEstry from time to tbne. 2re 
r~utriad to be compUed with by vehicle menufacturers. Compitcnce to 
th(;!CE St~u1d~rd.s Es vsrifled through a tasting pl:"ocass by thE: 'f.:~st zgan.e~es 
noti.'t~d under Rule 126 of Cent:'al Motor Vehfc[Gs Rcttes, 198~, an ... 
th~reafter Type A~prova[ Certific£te is issue:d to onl1• those vehlcl~ 
p~fofyp<.i.s i ecmpononts which meGt the= s~eeified st;;.nd'-rd£. 

t'ue Mtr.isti:y of Roa::d 'l."rer:sport a~d Hrghwe.y9 hes ~onstctutGc:f e 
co ..• Jttee o~ e>:.~ects to S1:Yi!ses1. formu[ation of s~fiety st~.Mfards fer th.:-
bc:tte~1 and its components, BMS and reteted sy~tems in etectrlc v~hicl~~s 
ir. the v:;:;;kG c,f reeont ineldents of flr-e ln etlGe~r.ie two whseEers. 

.--
c} ~·:i~ (c".) Th;:; IE.tn~~try has tssu3d a show-cause n~ce ta_ !.I'!!_ CEOs ami · 
.ils o.: th<.?~O~.£'-:r~~d _ tVjC: '-:--~&~f&r ~eiCic_~ri!:_s_e_o:!ter m~r.':'fae~ to.) 

:.:.Y.:µ a. tL .,. r~~sons :-:..~ to why t ,~ r.;;levc,;nt SecUcm;; of th~ Mo:.or 
.. -~~.t~l~; A~f;h;~tcf not t.~ -,t?votr:c::;cC:z.9a1n~t th&~:-FurmG;;;oe~sin~-w:~j -- - - - - . -- ... .-
t>~ done on rncGitJt of theh rep .. ies. --

--1..**"'*"' 





GOVERNMENT OF INDIA 
MlNISTRV OF ROAD TRANSPORT AND HIGHWAYS 

LOK SABHA 
UNSTARRED QUESTION NO. 817 
ANSWERED ON 215T .JUl.Y, 2022 

BHAP..AT NEW CAR JlSSESSMENT PROGRAMME 

617. SLiRi R.AHUll.. RAr\flESH SHEWAf..E: 
SHRI G!RISH BHALCHANDRA BA.PAT: 
StiRI CHANDRA SEKHAR SAHU: 

tm the. fw.lntster of ROAD TRAl\!SPORT AND HIGHWAYS 

be plec ... ed to stete: 

(a) whether the Gove~ .ent has approved/issued a notffica:tion ta 
tntroduce Bt ::.:rat ~e "' Car Assessment Prog!'amme to enab[rw 
e.utomob:te End~stry tc ~ccord star raiings to vehtctes; 

{b} ff so~ {:he cfeb:Hs ~:r.d th~ saHen.t fee.turo~ tl'!GreoO:; 
(cl trether mc:nufc::cturas of smzlfl segme!1t of c2rs have been facing 

difficf..Htics in providing tow-cost V<=;l1£cle.!' fn the count!:)' ~s er. res~tt 
thereof; 

(d) ff s;o~ the' number of CM" mal:'l.uf~cturer~ wno n\;!ve represented eg;a:cnst 
the Si!id nr=w policy; and 

(e) the extent to .11hich the said new policy is l~kely to increase rc~d 
szfety in the country? 

ANSWER 

THE MU lSTER OF ROAD TRANSPORT ANO HIGHWAYS 

(SHRI N!TiN JAlRAM GAOKARI) 

(a:} s.~d (Ll) The tdn stry of Ro~d k'"r~nsp.ort and Highwa)•s he;s issuec.. c;.s.P-.. 
472{E) dzt~d 24th Jun~ 2022, wheretly it ti.es been propossd to insert i;. 

1.1.Gw r'°d~ 12GE [n cr1"VR (Csntral Motor Vehicle:a Rr.:les), 1989 regaJ:"ding tna 
13h~rat ~w Cell'" .ltsSt:;Esment ?rogram (BNCAP). The followi~g h~s bGQ~ 
f>l'OpCt;\:l.C:h· 

\i) It c~ ":..ppilcc.brk. on Type Apf:fra.ved motor v~hic:es. of c~i.:egory M1 [motar 
•ehielc=;s usGti for the e2rr£~se ~{ ~asse •• gea·:o, ct..n•prishtg not mo:-~ th~n 



eight seats, in addition to driver's seat] with gross vehicle weight less 
than 3.5 Tonn·es, manufactured or imported in the country, in acc:;ordanc:;e 
with the Automotive Industry Standard (AIS)-197. The standard is; aligncu~~ 
with global benchmarks: it is beyond minimum regulatory requirements. 

(II) Bharat NCAP rating provides star rating to motor vehicles, which will 
enable consumers to evaluate the level of protection offered 
to occupants in motor vehicles in the fields of (a) Adult Occupant 
Protection (AOP) (b) Child Occupant Protection (COP) and .(c) Safety Assist 
Technologies (SAT)~ The vehicle s hall be assigned a star rating from one 
to five stars, based on scoring against various tests undertaken as per 
AIS 197. 

It introduces the concept of safety rating oi passenger cars arad 
empowers consumeirs to take informed decisions. 6t will promote expon 
worthiness of the cars produced by OIEMs in the country and increase t~e 
domestic customer's confidence in these vehicles. AdditioniaUy the 
program wm encourage manufacturers to provide advanced saiiefcy 
technologies to earn higher ratings. 

r 
1 

(iii) The testing of vehicles for this program wm be carrie~ out at Testcng, 

\ 

.Agencies, with the necessary infrastruc~ure, referred to h't Rule 126 cf { 

CMVR i989. 
~·---

,, (iv)H: wm be imp~emented from the 1st day of April, 2023= Comments dlli"id I 
J su91g;estions on the dralft notmCaiionhave--bee~Hc!ted firom cai~ fl ( 
\ stakehoEderrs wfitMn a perriod of thirty days. -·------- -- ----....· 

(c) and (d} ~c. There wm not be any impact on Cost of smatiE/lbig 
autcmobHes due to BNCAP. 

(e) H consumers buy automobiles of higher ratung, niuimbem· of deattus 9"1! 
vcad accidents. an~ Ukeuy tor-educe signiificantly. A study conducted by ~h~ 
~-+.!iaituona~ Htighway Traffic Safety Administration (NHTS.A), USA~ hiidlicaites 
tkat fronta~ asrbags aione can save upto 34%0~ iives los t due to frontai~ 
conisions. Use of side airbags alone can save upto 31 %of lives lost due to 
sndie conDsions. 

***** 

.. ·.~· ... : 



GOVERNMENT OF INDIA 
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS 

LOK SABHA 
UNSTARRED QUESTION NO. 827 
ANSWERED ON 215T JULY, 2022 

LEAS~NG OF GOVERNMENT ASSETS ON PPP MODE 

827. SH Rt E>f BYENOU AOKEKARI: 

t.Vm t"1e Mfnister ef OAD TRANSPORT ANO HIGHWAYS 
~ -iR G Q1 J{r{ •{l\Jj A I' f "tj?ft" 

!:Jo pleatiecl to state: 

(e:i.) the details of Govemme:nt zssets ~long the Natlona:I Highways 
(NHs) which are given under Public Private Partnership (PPP} 
mode and t1e present status of leasing znd privatising thereof; 

(b) tha pl2n of tl'l.e Governme!'tt for leasing of Govemment assets along 
N.Hs in next there years; and 

(c) the other steps taken by tke Government rn liberalising re.ad 
transport policy under PPP mode? 

C!} & b) 

ANSWER 

'THE MlN~STER OF ROAD TRANSPORT APll HIGHWAYS 

(SHRI NlTIN JA!RAM GAOKAR!) 

l. Weysice Amenities 

Ministry has issued the policy circular no. RW/NH-33044/14/2003-
S&R(R)-Pt. de<tea 1 'tth Februz:y 2021 towards development af 
Wayside AmenEties along National Highways. 

Tota! 14 Nos of WS.A. sites have been operationalized under PubHc-
?rtvate Partnership model. 

lrr adttitiGL't to tirre a:ii:>ove, to~al 118 site~ have been awarded on PPP 
mode;:. As per the requirement and availability of &and parcels mora 
site~ wm be. [~e..sed out ~C'T Lqzcomin5 HEghwa)·a/ Expresswa:ys. 

f ~J <ts 



II. Warehouses 

Warehouse policy on surplus ac;qulred land along NHs is approved by 

I 
the Ministry. The feasibility study for setting up for the Warehouse 
facilities along NH is under progress by NHLML. Upon the completion 
of the feasibility studies, the initiative shall be taken forward. 

c) MoRTH has issued a Notification vide GSR 652 (E) d 
23rd September 2021 which provides for recognition, regulation and 
control of Automated Testing Stations. As per the provisions in the 
rule "the owner or operator, as the case may be, of an automated 
testing station shall be the State Government or any company or 
association or body of individuals or individual or special purpose 
vehicle either directly or through public- private partnership". 

***** 

~6 
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GOVERNMENT OF INDIA 
MlNlSTRY OF ROAD TRANSPORT AND HIGHWAYS 

LOK SABHA 
UNSTARRED QUESTION NO. 829 
ANSWERED ON 21•t JULYs 2022 

NH PROJECTS IN KERA.Lt\. 

829. SHRl KODlKUNNH. SURESH: 

'1m the rv1inister of ROAD TRANSPORT AN.D HfGHWAYS 

be pleased to sta:tC::?: 

(c) :1hoth<=-r cert:!i!\ highway prolects in the Si:~te of Keril:[a are ;>endine 
·:or 2pprova I with thG Unron Government 2nd ff soJ \:he c;etaHs thereof; 

(b) f:ne det:iZ.Hs; of roa.ci.s/Sf.e.f:e Highways cfecle.reci as Naticna! Highway£ 
(NHs} i!t the State d1.1ring the Ca.st three years ann the cur-rent year; 

(c) whether tne Government has sanctioned a Grean Highway 
connectcng Ko!lam with Tamil Nadu to be executed by NationaE 
Higltwa~~ A.uthority of IL1dia (NHAI) and if so, the details along with its 
~Lt~nment ant: esttmateo' cost; 

(d) wn:ether tha Government has undert;?ken vzrious surveys for the 

t1e;v.:1opment of NH-744 (O•ci kri-208) from Kollam in Ker~la to 
7hirurr.angc:~acrn £n TamU Nzdtt~ ~md 

{s) ff so, the details E"nd present: st&tus thereof and tha steps taken DY 
•• e Government in thrs ~~1::.~rd? 



ANSWER 

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS 

(SHRI NITIN JAIRAM GADKARI) 

(a) No National Highway projects are pending in Ministry. 

(b} No road/State Highways has been declared as National Highways 
(NHs) in the State of Kerala dur ing last three years and current year. 

' (c) to (e) NHAI has proposed to develop a new Greenfield Highway from ) 

\ 

Kadambattukonam-Pathady-Thenmala-Aryankavu covering length of 

59.360 km as the existing stretch of NH-744 is passes through heavil~ 
built up. Preparation of DPR is in final stag@. 

***** 
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(SEVENTEENTH LOK SABHA) 
FIFTH SITI1NG 
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The Committee sat from 1100 hours to 1215 hours in Committee Room No. 'B', Parliament House 
Annexe, New Delhi. 

PRESENT 

Shri Rajendra Agrawal 

MEMBERS 

2. Shri Ramesh Chander Kaushlk 
3. Shrl Khagen Murmu 
4. Prof. sougata Ray 
s. Shri Chandra Sekhar Sahu 
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3. Shri Suman Prasad Singh, Joint Secretary 
4. Shri V K. Rajawat, Chief Engineer 
5. Shri P.K. Shakya, Chief Engineer 
6. Dr. Piyush Jain, Director 

National Highways Authority of India CNHAil 

1. Shrl Santosh Kumar Yadav, Chairman, NHAI 
2. Shri R.K. Pandey, Member, NHAI 
3. Shri Manoj Kumar, Member, NHAI 
4. Shri K. Venkata Raman, NHAI 
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3. Thereafter, the representatives of the Ministry of Road Transport and Highways 
and the Ministry of Parliamentary Affairs were ushered in. Welcoming the witnesses to 
the sitting of the Committee, the Chairperson impressed upon them not to disclose 
the deliberations of the Committee to any outsider. The Committee then took oral 
evidence of the representatives of the Ministry of Road Transport and Highways 
regarding pending Assurances (Annexure-III). Considering the long pendency of a 
large number of Assurances of the Ministry, the Chairperson asked the representatives 
to give an overview of the pending Assurances and brief the Committee about the 
internal mechanism in place for monitoring and review of the Committee pending 
Assurances in the Ministry. 

4. The Joint Secretary, Ministry of Road Transport and Highways, briefed the 
Committee about the review meetings being held for implemer:itation of pending 
Assurances. The Chairperson asked the representatives of the Ministry to furnish the 
Minutes of their review meetings for monitoring of pending Assurances. 

5. The Members then raised queries and sought clarifications on the pending 
Assurances which were responded to and classified by the Witnesses. In view of the 
explanations submitted by the representatives of the Ministry during the course of oral 
evidence, the Committee acceded to the request of the Ministry to drop the Assurance 
mentioned at SI.No. 2 of the Annexure. As some queries required detailed replies and 
inputs from various quarters, the Chairperson asked the witnesses to furnish written 
replies on the same in due course. 
6. The Committee observed that there have been inordinate delays in laying of 
Implementation Reports in the House even though the action has been completed on 
various Assurances by the Ministry of Road Transport and Highways. The Committee 
directed the representatives of the Ministry to furnish Implementation Reports in 
respect of all such Assurances to the Ministry of Parliamentary Affairs at the earliest. 

7. The Chairperson thanked the witnesses for deposing before the Committee and 
furnishing the valuable information on the queries raised and clarifications sought by 
them. 

The witnesses, then,. withdrew. 

A verbatim record of the proceedings has been kept. 

The Committee then adjourned. 

·- · 



Annexure-III 

COMMITTEE ON GOVERNMENT ASSURANCES (2022-2023), LOK SABHA 

Statement of Pending Assurances pertaining to the Ministry of Road Transport 
and Highways to be discussed during Oral Evidence held on 22.02.2023 

\51.No. 
r- 1 I o . onv rs10 

J SQ/USQ No. dated Subject 

SQ N 244 1-c-e · n of NHS In to Four and Six Lanes . 
, dated 05.12.2019 
l (Supplementary by Shri I \ Jugal Kishor~ Sharma, 
I M.P) 
I 
I 
I 
I 

2. ! SQ No. 247 Improvement of NHS in Maharashtra 
I dated 05.08.2021 

I (Supplementary by Dr. 
I I Nishikant Dubev. M.P) r ? I USQ No. 2848 Monitoring Center for Public Service Vehicles .J• 
I 
I 1 dated 05.08.2021 

I 4 . l SQ No. 266 Accident Sports on NHs 

! I dated 16.12.2021 
I 

5. l USQ No 314 Proposal for New NH from Kerala 
, dated 03.02.2022 ----6. ! USQ No. 1476 Mysore·Malabar NH Project l-- _ : dated 10.02.2022 

I 7. ; USQ No. 2586 Star Rating System for Cars 
\ l dated 17.03.2022 I 

Greenfield Road Project Connecting Calicut 8. ! USQ No. 2627 
Ltj~ated 17.03.2022 Airport 

9. USQ No. 4642 Highway Projects In Andhra Pradesh 
1 dated 31.03.2022 

1--.-----
10. I USQ No. 4765 Greenfield and Brownfield Projects 

I dated 31.03.2022 
11. I SQ No. 80 Construction of Bypass on NH in Chhattisgarh 

L---+ dated 21.07.2022 
j 12. ; USQ No. 766 Electric Vehicles I dated 21.07.2022 
~ I 
~- I USQ No. 817 Bharat l\lew Car Assessment Programme 

dated 21.07.2022. 
i USQ No. 827 ·- Leasing of Government Assets on PPP Mode 
• dated 21.07.2022 

-...i.. 
15. ! USQ No. 829 NH Projects in Kerala l I dated 21.07.2022 

I 
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The Committee sat from 1500 hours to 1530 hours in Room No. 216 (Chamber 
of Hon'ble Chairperson), 'B' Block, Extension to Parliament House Annexe, New 
Delhi. 

PRESENT 

Shri Rajendra Agrawal - Chairperson 

Members 

2. Shri Nihal Chand Chauhan 
3. Shri Ramesh Chander Kaushik 
4. Shri Kaushlendra Kumar 
5. Shri Khagen Murmu 
6. Shri Chandra Sekhar Sahu 

Secretariat 

1. Shri J.M. Baisakh - Joint Secretary 
2. Dr. (Smt.) Sagarika Dash - Director 
3. Shri Mahesh Chand Gupta - Deputy Secretary 
4. Smt. Vineeta Sachdeva - Under Secretary 

At the outset, the Chairperson welcomed the Members to the sitting of the 
Committee and apprised them regarding the day's agenda. Thereafter, the 
Committee considered and adopted the following eight (08) draft Reports 
without any amendments:-

(i) Draft Eighty-Third Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Health and Family 
Welfare (Department of Health and Family Welfare)'; 

(ii) Draft Eighty-Fourth Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Railways'; 

(iii) Draft Eighty-Fifth Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Law and Justice 
(Legislative Department)'; 



(iv) Draft Eighty-Sixth Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Road Transport 
and Highways'. 

(v) Draft Eighty-Seventh Report (17th Lok Sabha) regarding 'Requests 
for Dropping of Assurances (Acceded to)'; 

(vi) Draft Eighty-Eighth Report (17th Lok Sabha) regarding 
'Requests for Dropping of Assurances (Not Acceded to)'; 

(vi i) Draft Eighty-Ninth Report (17th Lok Sabha) regarding 'Requests 
for Dropping of Assurances (Acceded to)'; and 

(viii) Draft Ninetieth Report (17th Lok Sabha) regarding 'Requests for 
Dropping of Assurances (Not Acceded to)'. 

2. The Committee authorized the Chairperson to present the Reports during 
the ongoing session. 

The Committee then adjourned. 


